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A Collllnittee to conduct II depart-
mental enquiry has been let up, 

The theft of the pipes is not likely 
to delay Or dillccate erection work of 
the factory. 

...... Ia CeaVa! BcIaooIlI 

lW, Shr! P. C, &oro.h: 
Shrl Ram IIarkh Yadn: 
8hrI _U _ollar: 

Will be Minister of BIbeau.. be 
pleased to state: 

(a) whether a scheme CIt lubaidised 
hostel facUities has been introduced 
in the Central reaidential achoolJ tor 
the children of Central Ooftmment 
Employees; 

(b) if 10, the detailJ of the acheme; 
and 

(c) the name. CIt the residential 
schools covered by the scheme? 

The Deputy MiDIMer fa the MJaIs-
tr,. of Edacatlon (Sbrlmatl Soandaram 
Ramacbaadran): (a), (b) and (c). 
Sir, wherever facilities are available 
and subject to availability of fLUIds, 
the Central SchooIJ are to be deve-
loped a. partly residential. The 
scheme of subsidised hostel facilities 
introduced In such achooIs is laid on 
the Table of the House. [PLl;:ed in 
Library. See No. LT-5684/6S1. 

Such hostel ~acilities have already 
been made available to the following 
Central Schools:-

(1) Fatehgarh 
(2) Bikaner 
(3) A.S.C. Centre (South), Ban-

galore. 

CaUeat and Ernakalam Universities 

1&61. SbrI Mohammed KOl'a: WiIl 
the Minister of Education be pleased 
to state: 

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion made in the Convocation 
Addre.. of Kerala University by the 

Governor of Kerala aboat conftrtlnl 
the University Centres at Emakulam 
and CaUc:ut into full-ftedged Unift'l'-
sit\ea; and 

(b if 80, Government's reaction 
theretoT 

The MInister of lIdaeatio. (8bri 
M, C. Charla): (a) Yes, Sir. 

(b) While the views expressed by 
the Governor of Kerala will be given 
due consideration, the general policy 
of the Government is that as far as 
possible, no new University should be 
started in the Fourth Five Year Plan 
and the existing Universities should 
first be consolidated. 

Port Traats and Dock Labour Boards 

1&6%. SIIrl Eolia Venkalah: 
8br1 P. C, Bor~: 

Will the Minister of Labour, Em-
ployment and RehablUtatlon be pleas-
ed to state: 

(a) whether the Port, Dock and 
Water-port Workers' Federation of 
India in its 'recant _ion held in 
Delhi demanded the establishment ot 
an Integrated system of adminilltra-
tion CIt the Port Trusts and Dock 
Labour Boards under a single Gov-
ernment authority; 

(b) if so, Government'. decision OD 
this demand; and 

(c) what were the other observa-
tions!suggelltlons made at the session 
and Government's reaction thereto? 

The Minister of Labour, Emplo:rment 
and Rehabilitation (Shri 'acjlvan 
Ram): (a) Yes. 

(b) The matter is under examina-
tion in consultation with the Ministry 
of Transport and Aviation. 

(c) The other observations and aug-
gelltions related to decasualisation of 
all temporary and casual catelOriea. 
of port and dock labour, remov.1 of 




